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New Delhi . Ihie lheSYt' day of' Ma rch . 1 999

member (J)HON BLE SHRI S.P.BISWAS. MEMBER (A)

OA 333/98

Budhbir Singh s/o Sh. Sukhpal Singh,
r'/o H. fJo . 348. A/2. Nand Nagr i
DeIh i ■ 1 10 093.

OA 1544/98

AppI i can I .

Neer Pal Singh s/o Sh. Jaipa I Singh
f"' o V I I I age & P 0 , Sa i n i

■  Disthicf Meerut (UP), . . . .Appl icant

Versos

Union of India through:

' • The Sec re tary,
Ministry of Power.
Sharam Shakt i Bhawan,
Raf i Marg. New DeIh i .

2. The Cha i rman,

CentraI -EIectrici ty Authori ty.
Sewa Bhawan, R.K.Puram.
New DeIh i .

■3. Ms Suman Ba I a ,
y\ 0n i o r E n g i n e e r ,

Central Electrici ty Authori ty,
Sewa Bhawan, R.K.Puram.
New De I h i . r, , ^

•  • • . ttesponden t s

Present ; Shri V.P.Trikha. counsel for appl icants
isnri P . S . Mahendru , counsel for official
responde-nts

.  counsel for respondent no. 3

order

del ivered by Hon'ble Shri T.N.Bhat, Member (J)

As the quest ions of fact and law in both these
OAs are ident ical- , these OAs are being taken up together
a.iid are being disposed of by this common judgement .
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The appMcanls in both those OAs are Apprentices

"who have imdergone the requisi te training i ,, Electrical
Engineerings have also completed their periods of
apprent iceship

Reapndl No.2,namely, the Central

i -- i t , Authoi i t >■ . Sewa Bhawan , R.K.Puram. New Delhi ,
issued an advertisement not ice . oaI I ing for appl icat ions
from the departmental candidates for the post of .Junior
Engineer ,n that office. The requisi te quaHf icat ion was
diploma or degree ,n Mechaincal Engineering or its
equi /alenl from a recognised universi ty/inst I tut ion.
According to both the appl icants they were told that they
could not apply for the said post as they could not be
considered to be departmental candidates. Admi ttedly,
nei tlrer of them appl ied. However. according to the
appl ican-U. i t came to them as a Surprise when respondent
no. 3 herein, namely, Ms Suman Bala, wtto was also an
Apprentice l ike them was considered by the respondents and
has been appointed as ..lunior Engineer whi le nei ther of the
appl icants.was consdered no, appointed. Accordingly these
appl icants have come to the Tribunal seeking the rel ief
that appointment of Ms Suman Baia be quashed and the
appl icants be considered against the post to which she has
been appointed. A further rel ief sought by the appl icants

lestiain tire respondents fiom making further
recrui tment to the post of Junior Engineer ti l l the
appl icants are considered for that post and are absorbed.

respondents have in their respect ive
counters vehement ly denied: that I he appI icants had ever
approached the respondents wTlh the request that they
should also be a I I owed I „ app I y . The p I ea .taken by ' I he
respondents is lhal. since tlie appl icants in these OAs did
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not at al l apply they could not be considered. I t is,

V  conceded b)- the lespondents that both tite^owever . fair

appi icants are also eI igibIe and that i f and when they

P

apply they would be considered. The respondents have

further stated that the names of the appl icants were under

considerat ion of respondent no. 2 but that the appl icants
wi thout wai t ing fo, the f inal deci sion rushed to the

Tribunal even befce the e.piry of six months from the
date of submi t t ing thei r representat ions.

l-earned counsel for the part ies have, re i t era ted

tHe content ions that had beer, made in their respect ive
Pipdings. On- considerat ion of the rival content ions we
are of. the f i ,-m view that since the appl icants had not

appl ied there are no grounds for quashing the appointment

of respondent no. 3. namely, Ms Suman BaI a. In our view
the respondents should tal:e a decision relat ing to the

the appl icants for their considerat ion for the
post of Junior Engineer wi thin a reasonable t ime.

foregoing reasons we d i sspose of both
these OAs wi th a direct ion to the respondents No. 1 & 2.
more part icularly respondent no. 2 to tal-e a i = •

'^^ '■" '■ai.eadecisionon^ the representat ions of the appl ioants within a period ' of
two months froe. the date of receipt of a copy of this
order and also to take necessary steps for considering
their fjases in l ine wi th the case of Ms Suman Bale, which
wou-|d,|;however. depend upon the avai labi l ity of vacancies
9ndt such othcf Tcicts;

ilo costs .

Membea (A)

i

(  T.N.Bha t )
Member (J)
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